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Record of Proceedings

Learned senior counsel for the Petitioner submitted that the present Petition has
been filed seeking relief for the additional expenditure incurred due to the occurrence of
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certain Change in Law events/notifications in terms of the Power Purchase Agreement
dated 20.8.2019. Learned senior counsel further submitted that the reliefs sought in the
present case are squarely covered by the previous order(s) of this Commission, judgments
of the APTEL, and the Hon’ble Supreme Court, and accordingly urged the Commission to
proceed with the matter without linking it with the Petition Nos. 192/MP/2021 and
235/MP/2023.

2. Learned senior counsel for the Respondent, TPDDL submitted that the Parties
involved in the instant case have also filed Petition Nos. 192/MP/2021 (by SBSR) and
235/MP/2023 (by TPDDL) in connection with the Petitioner’s Solar Project, and since the
issues involved therein have a direct bearing on the present case, the instant Petition may
also be listed for the hearing along with the said cases.

3. Learned counsel for Respondent No. 3, BSES Yamuna Power Limited (BYPL), also
submitted that the judgments relied upon by the Petitioner are currently under challenge
before the Hon’ble Supreme Court and the said batch of appeals is next listed for the
hearing on 22.4.2025 and accordingly, the instant matter may be taken up thereafter.

4. Considering the submissions made by the learned senior counsel and learned
counsel for the parties, the Commission deemed it appropriate to list the matter along with
Petition Nos. 192/MP/2021 and 235/MP/2023, albeit without tagging with them, for the
hearing on 24.4.2025 at 2.30 P.M.

By order of the Commission
Sd/-
(T.D. Pant)
Joint Chief (Law)
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